
Central Administrative Tribunal , Principal

Original APDl ication No.2027 of 1997

New Delhi , this the 19th day of -July,20DG

Hen'bIe Mr. S. R. Ad i ge, V i ce Cha i rman C A)
Hon'bIe Mr.KuIdip Singh,Member (J)

Sml. Roma Singh
W/o Dr. Sahadeva Singh
R / w o 6 j • j t a S a r a 1 , H a u r*. n a s
N e w D e I !"i! 1 6 .

(By Advocate - Shri Suhai l Dutt)

Versus

-  .Appl icant

Un i on o f Ind i a

through its Secretary,
M i n i st ry of Agr i cuIture,
Kr i sh i BhavMan ,

New D e1 f 1 i .

I nd i a.n Counci I of .Agr i cu I tura I Research
Krisl'i i Bhavvan,
New DeIh i .

Agricul tural Scientists Recrui tment Board,
I hf-rM jflh C: .9 O f t ft r

K r i 3 h i .A n u s a n d fi a .n B fi a w a n ,

M. vj y o t i l_ a .K n: i
So i ent i st,
V i v' e R a n a n 0 P a ' v a t ! y a K r i s h i A n u s a n o h a t j
Shala, IC.AR,

•  Almora (U.P).

M. y j i"! c ft n t

oa- ient iat,

Nat iona I Research Centime for

Banana (ICAR),
Tr i ch i-620017.

Tarni 1 Nadu.

Amu t ha. N. ,
ICAR Research Complex,
(North Eastern Hi l l Region)
oarapan i' , h i I I og,
Meglia I aya. Respondents

{ P. V-
N — / A-dvocate — Shri Br i jender Chahar)

By.

0 R D E R(OR.AL)

Hon ' b I e Mr . S . R . .Ad i ae. V i ce Cha i rman (A)

1 . Appl icant impugns' the appointments of

r^spOii-d^nts 4, S sn-d S sQsinst s*'scsncl0s for tho -post

of Ay t' 1 uLi I tuf'iS 1 Rosssrch Sc i s-n t * st (. .• n shor t ARS } .



o"
riant Physioiogy for ths ysar 1995 and aseks a

direct ion to respondent no.2 to recommend her

annn i n r rj>£ir) i in P I a^'- phva i n ! fOr ^ he VSar

1995.

"CiJ

2. Heard both sides.

3. Appl icant's contention is that for the year

1995 , four vacano i es bsc-an"!S ava i i ab Is In .ARS , .>^ I an t

Phys i o i ogy and as she secur eo first pos i t i oij i in t ne

select ion fcT the said post, she should have been

appointed and denial of appo i ntmesit to her by

respondents is, ■ therefore, i l legal , arbitrary and

vioiative of Art icles 14 and IS of the Const itut ion.

4. On the other hand, official respondents

contend that appointments of respondents 4,5 and 6

were made for the .ARS examinat Ions for the year 1994,

but subsequent ly those three private respondents were

shown 33 appointees to .ARS for the year 1995.

Official respondents, therefore, contend that only one

vacancy of .ARS, Plant Physiology was aval I able for the

year 1995 and that single vacancy went to an 03C

candidate, namely, one Shri Roystephen who secured

fifth pos i t i on i n the mer i t l ist in the -.ARS

exan'i i na 11 on in PI an t Phys i o I ogy for t he year 1995

5. Official respondents have fi led an

additional affidavit on 11.7.2000. Annexurs-1 to the

addi t ional affidavi t contains the merit l ist of ARS



fy

uandidates in Plant Rhysiology for the year 1995,

which shows the appl icant's i + i npos i t i on a t ssr i a I No.26

lav : ng ssccred 398 iTiarks .

/

"■ L'hder the c i rcurris tances, even if there were

4 vacancies in ARS Examinations in Plant Physiology in

1895 as contended by appl icant, and not only one

vacancy as contended by official respondents, i t is

clear that appl icant would not have been amongst
candidates who would have been appointed to any of the
4 vacanc i es.

/d i nesh/

V

f-esult, we. find no reason to

iMteffefe in the OA which is accordingly dismissed.
No cos t s .

(Kuldip Singh)
Member(J) (S.R.Ad i 996

Vice Chairman (.A)


